g T

KARNATAKA LOKAYUKTA

No.UPLOK-2/DE.97/2020/ ARE-14 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 02.03.2022
RECOMMENDATION

Sub:- Departmental inquiry against Sri Keshava
Murthy, the then Tahsildar(Retired), Devanahalli
Taluk, Bangalore Rural District - reg.

Ref:- 1) Government Order No.RD 95 ADE 2016
dated 16.01.2020.

2) Nomination order No. UPLOK-2/DE.97/2020
dated 21.05.2020 of Hon'ble Upalokayukta,
State of Karnataka.

3) Inquiry report dated 25.02.2022 of Additional

Registrar of Enquiries-14, Karnataka
Lokayukta, Bengaluru.

The Government by its order dated 16.01.2020 initiated
the disciplinary proceedings against Sri Keshava Murthy, the
then Tahsildar(Retired), Devanahalli Taluk, Bangalore Rural
District, [hereinafter referred to as Delinquent Government
Official, for short as “DGO’] and entrusted the Departmental

Inquiry to this Institution.



2. This Institution by Nomination Order No. UPLOK-
2/DE.97/2020 dated 21.05.2020 nominated Additional
Registrar of Enquiries-14, Karnataka Lokayukta, Bangalore,
as the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO was tried for the charge of colluding with
private persons to create documents of saguvali chit and

sketch and thereby committed misconduct.

4. The Inquiry Officer (Additional Registrar of Enquiries-
14) on proper appreciation of oral and documentary
evidence has held that, the above charge against the DGO Sri
Keshava Murthy, the then Tahsildar(Retired), Devanahall

Taluk, Bangalore Rural District, is “ not proved ’.

5. On re-consideration of report of inquiry, I do not find
any reason to interfere with the findings recorded by the
Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer and
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exonerate DGO Sri Keshava Murthy, the then
Tahsildar(Retired), Devanahalli Taluk, Bangalore Rural

District, of the charges leveled against him.

6. Action taken in the matter shall be intimated to this

Authority.
Connected records are enclosed herewith.
(JUSTICE B.S.PATIL)

Upalokayukta-2,
State of Karnataka.
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2. Sri. Munishamaiah S/o Beerappa — 4 acres
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On verification and examination of the above documents, Smt.
Pillamma W/o Thammanna was issued with a Provisional/Lease
Grant Saguvali Chit in respect of the land in Sy.No.13 measuring
4A.00 situated at Beerasandra Village, Kundana Hobli, Devanahalli
Taluk by virtue of the order dated No.LND.SR.1-150/60-61 dated
22/06/1960. Subsequently, the Assistant Commissioner,
Doddaballapura Sub-Division, by his Official Memorandum
No.B.AS.LND.SR.1-150/60-61 dated 07/03/1962 has confirmed the
lease grant of the land in question at an upset price of Rs.50/-per
acre. Accordingly, Smt. Pillamma has paid the upset price as per
challan No0.38/27.6.1962 and the Tahasildar, by his order
No.LND.SR.129/59-60 dated 27/06/1962 has issued the Saguvali
Chit in favour of Smt. Pillamma W/o Thammanna. In the Darkhast
Register also necessary entries have been made in the name of
Smt. Pillamma W/o Thammanna in respect of the land in question.
Accordingly, in the Pahanis the name of Smt. Pillamma w/o
Thammanna was continued, however since 1983-84 in Col. No.9 as
it appears by oversight the name of ‘Pillamma S/o Thippanna’ has
been entered however in Col. No.12(2) the name of Smt. Pillamma
was continued. But, again since 1988-89 the entries in Col.No.9

and 12(2) the name of ‘Pillappa’ is reflected and is continued. Thus,
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by virtue of wrong entries made by oversight, the land grant made
by the competent authorities based on the material available on
record, cannot be doubted and by virtue of the certified copies of
the records made available it is clear that Smt. Pillamma w/o
Thammanna was granted the land in question by the competent

authorities after following the required procedures.

However, as at present Smt. Pillamma w/o Thammanna is
deceased, the inheritance khata of the said land is already made as
per MR.No.H.18/2013-14 dated 10/01/2014 in the joint names of
her sons and legal heirs i.e., Sri. Aswathappa S/o Late Thammanna
and Sri. Anjinappa S/o Late Thammanna jointly by Tahasildar
Devanahalli and necessary entries have also been reflected in the
RTCs.

BeWOBW  BWeBTOZ  ITBeRT' TR IRART TAOWIONI,
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ANNEXURES
Sl.
Particulars of Documents
No.
1 Witness examined on behalf of the Disciplinary Authority
PW-1 Sri. K. Munikrishna S/o Late Krishnappa C,
Contractor, Palace Guttahalli, Bengaluru.
2 | Documents marked on behalf of the Disciplinary

Authority Ex.P-1 to Ex.P-9

Ex.P.1 & | Form No.l with Signature.
1(a)
Ex.P.2 & | Form No.2 with Signature (Affidavit).
2(a)
Ex.P.3 & | Complaint given to this institution dtd: 29/08/2015

3(a) with Signature.

Ex.P.4 | Grant Certificate.

Ex.P.5 _:—Cbpy of Darkhast Registre_lr.
|Ex.P.6 | Sketch ma_p: = T hrs R |
:ﬁEx.P.7 i Letter of _Tahasildar, Devanahalli Taluk dtd: l:
' |02/03/2017. J

— — — |
Ex.P.8 ‘Ofﬁcial Memorandum dtd: 07/03/1962 with

' enclosure.

Ex.P.9 | Saguvali Cheeti.

Witness examined on behalf of the DGO, Documents

o marked on behalf of the DGO
' DW-1 ST Keshavamurthy S/o Late Changaiah, |
Retired Tahasildar, Kirloskar Colony,

Basaveshwaranagar. Bengaluru.
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| Documents marked on behalf of the DGOs through the |
: ‘ complainant |

| =
‘BxD.1 |Order did: 06/01/2014 of Tahasildar, |
[

Devanahalh Taluk. |

"Ex.D.2 | Order dtd: 05/11/2013 of AC, Doddaballapura
| |

' Sub-Division, Bengaluru.
ExD.3 | Order did: 10/04/2007 of AC, Doddaballapura |
Sub-Division, Bengaluru. \

Ex.D.4 \ Copy of Revision Petition No. 55/2013-14. |

| Ex.D.5 ICorr1gendum copy of Revision Petltlon
No.55/2013-14.

TR | i ___..___.___-.___4

Ex.D.6 Grant certificate.

Ex.D.7 Official memorandum of AC, Doddaballapura‘

| Sub-Division, Bengaluru. |
'Ex.P.8 CIC.

Dated this the 25t February, 2022

/Q%ﬁfp
(SUDESH RAJARAM PARADESHI)
Additional Registrar Enquiries- 14,
Karnataka Lokayukta,
Bangalore.



